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MR. SPEAKER : The rosultt of the
Division is : Ayes : 70; Nocs ; 25.

The motion was adopted.

18:07 hrs.

HALF-AN-HOUR DISCUSSION
MANUFACTURE OF SCOOTERS
MR. SPEAKER : Mr. Samanta.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI S. C. SAMANTA (Tamluk) : Mr.
Deputy-Speaker, Sir, since 1954 we are hear-
ing about the indigenous manufacture of
scooters and allied conveyances in the
country. Government gave some licences
to three or four units and at the same time
there was a ban on further licences. In
1965 this ban was removed ; the Govern-
ment of India decided to lift the ban on fur-
ther licensing of scooters and auto-cycles ;
accordingly, these have been deleted from
the list of items in respect of which applica-
tions for industrial licences may be ordinarily
rejected.

I tried to collect information regarding
the number of scooters and other vehicles
that were being manufactured in the country.
I tried to consult the Annual Reports of
this Ministry. As you know, this Ministry
in different times has assumed different
names : sometimes it was Industry, some-
times it was Commerce and Industry, some-
times it was Industry and Supply, and
now it is Industrial Development and
Company Affairs. I do not know how these
names are changed and whom it suits—
whether the man who becomes the Minister
wants the Ministry to be called otherwise.
Whatever that may be, 1 have collected
from those Reports some figures about the
manufacture of scooters, motor-cycles,
moppets and three-wheelers. 1 have got the
figures from 1965 :‘Scooters manufactured
in  1965—20,000 units ; in 1966—20,971.
In 1967, it was 30,296, and in 1968 (for six
months) it was 17,549. There is increase in
the manufacture. But I would like to know
from the hon. Minister what is the capacity
of these units which are licensed and why
only these three, or four firms are favoured
with this monopolistic licensing. Why
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have others not been allowed ? Why have
they been banned ?

Since 1964, Government have been ad-
mitting that there are 3 lakh people re-
gistered in the waiting list for scooters.
I read that only 30,000 are manufactured

en the ban on licensing was lifted, why
were not some factories given licence ?
As you know, when Government are in a
difficulty and they have something in their
mind, they refer the thing to a Committee.
That is the usual practice. In this case, this
matter was referred to the Development
Council for automobile and allied indus-
tries of the Planning Commission on the
scooter industry for the Fourth Five Year
Plan. Now in answer to a question, the hon.
Minister said that only one unit would be
opened. There is no ban on further licensing.
So why were not two, three, four or five
units given licence for speedy Manufacture
of scooter which is the middleman’s vehicle
and transport just as the cycle is the poor
man’s conveyance ?

The Committee 1 mentioned appointed
a sub-committee. They gave a report. The
Committee gave a full report and Govern-
ment said that interested entrepreneurs, inclu-
ding existing producers of these types of
vehicles, may now submit applications with
complete particulars to the Union Ministry
of Industries and Supply. This was on 23rd
March 1965. It was stipulated that the
application should include information as
to the annual capacity, foreign exchange
required on capital and maintenance, a
phased programme of manufacture, terms of
collaboration, anticipated retail selling price
etc. It is astounding that nothing has been
done when these things have been submitted
by 190 units in time. I do not know what
Government have in mind. I find that in
1964 West Bengal’s proposal for the Haldia
Scooter Project to raanufacture 150 c.c.
Brezza Scooter in collaboration with the
world-renowned Italian-American combine,
Messrs. Aermacchi Harley-Davidson was
recommended originally by the late Prime
Minister, Pandit Nehru, when the scheme
was mooted in 1964. The scheme was suc-

‘ + The following Members also recorded their votes :
Ayes : Sarvashri F. A. Ahmed, Maharaj Singh, Shankarrao Mane;

Achal Singh,

Shri Gopal Saboo and Shrimati Ila Palchoudhuri.

Noes : Sarvashri
K. Anbazhagan.

Mohamm:d Ismail,

Lakhan Lal

Kapoor, Ram Charan and
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cessfully recommended by the State Govern-
ment under Congress Chief Minister Shri
P. C. Sen, United Front Chief Minister
Shri Ajoy Mukherjee and P.D.F. Chief
Minister Dr. P. C. Ghosh, and all sections
of the Press, public and political opinion
have demanded its early sanction by the
Central Government. The Central Govern-
ment has something in its mind, because it
has come down to only one unit. Why
not have six units ? I would like to know
the difficulties from the hon. Minister. This
guise of Committees and other things will
not do. This is my demand.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : We have heard a very interesting
story about the manufacture of scooters.
I do not want to call it a scooter scandle,
but there is suspicion as to what is actually
in the mind of the Government and the
Minister concerned.

The demand for scooters has been in-
creasing since 1964, and the number of

applications for scooters has been piling -

up. Now it has reached the figure of
three lakhs, while the indigenous capacity
to manufacture scooters is only 30,000. So
we will never be able to meet the demand
adequately. Do they want to create a
sort of artificial monopoly, artificial de-
mand and black-market and allow some
persons to carn black money ? If that is
not so 1 cannot understand why the Go-
vernment has not come forward with a
scheme to manufacture more scooters in this
country. There was a Monopoly Com-
mission. It’is very clear that this Govern-
ment is practically the spearhead of all sorts
of monopolies in this country.

I am told that a firm of Calcutta sub-
mitted its quotation to the Ministry in res-
ponse to their advertisement, specifically
stating that the foreign components required
will be only to the extent of 2 per cent,
and that too only for three years. Its value
will be only Rs. 30 per unit. While we
have firms like that which can manufacture
and supply scooters at lesser and lesser
prices, and the demand of the people can
be met, what is the hesitation in the mind
of the Minister not to allow that particular
firm to manufacture more and more scooters,
in spite of the advice of several Chief

Ministers of West Bengal 2 Is Govern-
ment prepared to start this factory at
Hnldia in West Bengal ?

st X7 W gt (gWRET) ¢ IA-
o AERE, TR W FET g F
T & AF | AT gIg A T AT F
Rfae & qa= gt 1 Jifew T
fear a1 S=fw oo *7 Wy = A w7
2 @ f5T A0 wAw & A4 s 6 AW
3T AT TBA T AT XATAT HqT TGN
2@ E?

MR. DEPUTY-SPEAKER : 17 I give
a little latitude, there are many persons
and we shall take a much longer time.

oft Sw @y wwt: qF 9 T qayg
AT qB %1 Afex ¥ faar av fw
w71 10 § f a8 e dfea ey o
TETE | # ATk are ¢ Y fareraa
FT@TE fF A aF gaam anod gwaR
7 & F arx W qw WY A qe frar
aT @ g?

MR. DEPUTY-SPEAKER : There is
ballot and the Speaker has ruled very
strictly. The names are balloted and only
four names arc choscn.

st g7 /7 wwt : 7y 97 ARHY
@ P FY w2 T wdE
MR. DEPUTY-SPEAKER : This is no
argument.

st firrwex w1 (WIaEY) o gaTSRE
wgiE, WEr wty o € Iwi dgh-
FT UTE THIE WY ART A R
Afer & @t o A from &
qATfeeF TEAT AE £ | FAT WA
§ aga @ S JTIMT ¥ A9 )
arfgr & & a7 3% o O
AT 97 exET feama &1 T € amar
§ &1 gAY F17 g7 A s A I
£ I F} FHEnr N @A ¥
T a1 Afe W S iy
T Y § argan expe fowry A g
aawan g fF ag s Arfon Y anea
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[st fwex w)
¥ arex § 1 wafae 3faw 7 g fe
ATHTT & 09 FrE G P 4 e ooy
e anfs T a9 T 9 e
YT et A FHC § AT G A
AW I 8 @4T A% A qw
TN A FAr =

T R F 99 F1E GH AT
2 f% 78 oY anefaer faome & 979 @
N A e § 0 9
A F e 7% 77 a0F & gEa
SSuEEieiic) i

T FIFTL F I OH FE FIoT 2
fr & T 9X EwE o e o
T qfF R SATET ST T FT
TF H ITHT ASOMLT 9 7

U 70 §aT9 Jg g & T S
W T IOET e § AW
¥ AT g O AR A sfe #
HEAAL TG g W aTEX & 0} T A
& fan feaar fasiv v & o fres
H g areRfait gt o £ 7 W dR
9 AT AW A AN 9T A9 & M
T @ qF FT qF ATAMANT B
S ?

TF 99 48 & fF A A e oA
aTed & FRTd o &Y T a<ET &
w1 O RO a1 FH TG
& % T8 a9 q&0 a7 F T WG
(e 3T) = @R fem w9 e
FmEt ® 6 7

aferdy gare 4 78 & f 37 g
& 9 FUAT F afw oF FHA
WNET Fr e oEd TwH A
& fau & & ¥ oF e 7
R gTA K& TH FEAT 978 AT
WA ?

SHR1 S. S. KOTHARI (Mandsaur) :
This is the worst chapter in the history of

the Industrial Development Ministry. Every-
body knows that there is a shortage of scoo-
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ters. It is a sad and sorry state of affairs.
I speak more in sorrow than in anger. The
shortage is such that it would take about 10
years or perhaps more to meet the demand.
Stillthe Ministry was sitting over the appli-
cations foy 3-4 years. There is no justi-
fication for that. It is a tragedy in this
country that industrial licensing process as
are such that it takes such a long time to
issue licences. It makes one doubt the
bona fides of the Ministry. 1 request the
Minister to personally look into the matter
even at this late stage and see that the
licences are issued immediately. Why
are licences confined to one party only ?
The demand is for about 2-3 lakhs of scoo-
ters ; the demand is so great and the supply
is so short. Let them issuc four or five
licences, do justice to various regions and
various applicants and ensure that the
manufacture of scooters increases to such an
cxtent that the black market in them
vanishes and the black dot on this ministry
is wiped out once for all. 1 express the
strong fcelings of the middle class on this
matter. It is the middle-class people who

" are suffering due to the black market and the

increase in prices. I rcquest the hon,
Minister to look into this matter personally
and issue morc licences so that scooters are
manufactured on a large scale. Who has the
vested interest here ?  Let the Minister
ponder over this respect.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : Sir,
before the House two issues have been
raised. One is the shortage of scooters and
the other is that they should be made avail-
able to the consumers at the lowest price.
I shall decal with both these aspects. It is
a fact that the manufacturc of scooters is
much less than the present demand. As the
hon. Member has rightly pointed out, till
1964, this particular industry was on the
banned list and when it was considered
necessary that there should be a greater
production of scooters the ban was removed.
But even till 1966, because of the shortage
of foreign exchange availability, the pro-
duction of scooters could not reach the li-
cenced capacity the various units had been
given. Only after devaluation, when foreign
cxchange was made awailable, the units
which had licences for the purpose of manu-
facturing scooters were able to work to their
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maximum capacity. Since then every year
they have been manufacturing more and
more scooters.

SHRIB.K.DASCHOWDHURY : What
is their maximum capacity ?

SHRI F. A, AHMED : The maximum
capacity for all the vehicles is about 75,500.
But for scooters alone, it is about 30,000.
And last year they produced more than
this capacity. I have got the present figures.
From the production of July it appears that
their performance is even much better than
before.

st qwe qwe W (7m) ¢ 7
30,000 TF ETHE ?

SHRI F. A, AHMED : Only scooters.
They were removed from the banned list.
Then the question arise what steps should
be taken which would make more scooters
available, and then at the same time, make
the scooters available at Icsser or reduced
prices. So far as the existing licensees arc
concerned, we approached the licensees and
asked them whether they were prepared to
g0 in for expansion and at the same time
agree to a reduction in price. They refused
to do it, and aftcr they refused, we thought
it would be better, instead of giving licences
for a small unit, and kecping the price at
the same level, {f someonc is prepared to
go in for the production of about 40,000
or 50,000 scooters and, at the same timc,
is agreecable to a considerable reduction
in price. We thought that it would be in
the interests of thc consumers also.

Therefore, with that end in view, we
invited applications and a large number of
applications were received. They were gone
into and because they did not furnish all
the details, it took time for the Committec,
to go into these matters, and after these
- figures were available, they selected about a
dozen or a little more of thesc applications
for consideration. After that, again a Com-
mittce was appointed and the Committee
has selected three applications for final
decision. From these three applicants
we wanted to ascertain the price at which
they would agree, or, the extent to which
they would agree to reduce the price. At pre-
sent, I may inform the House that the ex-
factory price of the three types of scooters
isasfollows : Lumbretta, Rs. 2,388 ; Vespa
Rs. 2,402 and Fantabulus, Rs. }.200. These

three partics have quoted the prices and
one said thecy will be able to give us the
scooters at Rs. 1,450. The other party has
quoted Rs. 1,640 if the production is 40,000
and if the production is beyond 55,000
then they will be able to bring it down fur-
ther to Rs. 1,590, and another party has
quotéd Rs. 1,200.

SHRIB.K. DASCHOWDHURY : What
are the names ?

it Swaeg Tt B Y S s
1200 31X 1400 To FaATaT §, FTAX
I T F 2388 WX 2800 FAATT
71 78 SF-AHT 9 e & 7 wg)
dTT TAF! AT far T8 ?
BTy a@T E wWH
ITHT qTeAT A Ag 7

SHRI F. A, AHMED : Onc of the
partics is from Haryana—Mr. Ajit Singh,
The second is Maheshwari from West
Bengal and the third is Laxman Engineering
Industrics, U.P. we have asked them to let
us know whether they will stick to thosc
prices. We have also asked them to submit
detailed project reports.  On the receipt
of this onc¢ party will be selected for the
production of about 50,000 scooters. I wish
I could give to more than one party but some
foreign exchange also will be required for
this purpose. Instcad of giving it to several
partics, cach producing 4,000 or 5,000 scoo-
ters, we thought it would be better to give
it Lo one party which will commit itself to
supply the scooter at the reduced price.
In the licence, we shall fix the price at
which it will have to be supplied to the
consumers.

SHRI SONAVANE (Pandharpur): Why
not allow frece competition 7  That will
bring down the price.

SHRI F. A. AHMED : 1 have alrcady
said that we invited applicaticns and out
of thc applications reccived, we sclected
17. Out of them, 3 best parties have been
sclected and they are from different areas.
It will be possible for us take a decision
within the next two or three months. Therc-
after, I hope within 2 years, they will go for
production.

18.35 hrs.

The Lok Sabha then adjourned till
Lleven of the clock on Tuesday, August 6,
1968/Sravana 15, 1890 (Saka).



